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, learned counsel for the petitioner that %ﬁ;‘;@quf(g "éf'ﬁfb (h
| he is ill and the matter is taken up on Fov @W‘f‘qk
| . 1043.1997. It is submitted by learned ‘
| counsel Shri SeR.Mishra that in the
! absence of Senior counsel he proposes
| .~ to argue the matter on admission. As
| , a last chi@nce time is allowed to m-»-985/?4 hot
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‘10.3.972 Tt is submitted by the learned 4 h.‘ A
» : § counsel for the applicant that in this I/QHT EQ”Q’L;
| | case certain méteriasl documents are : |
required to be annexed to the petition. W ‘
| In view of this he wants to withdraw this Dei-bsir- |2y
| petition and filed a fresh petition. e adpgggien
| , The prayer is allowed. The petition is P
: | } dismissed as withdrawn giving liberty to |/ i)‘?’?— ' Banok .
. the petitioner to file a fresh application
| in accordance with the law, if so aagvised| WA

learred Addl.Standing Counsel
Shri Ue.B.Mohapatra is present and heard.
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